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Appearance:  None for the Appellant. 
 

11.12.2019 

This is an application to extend the time granted for curing the 

defects. 

2. The facts of the case are that the Appellant filed the Memo of 

Appeal on 29.11.2019 and the Office after scrutiny of the Memo of 

Appeal on 30.11.2019, intimated the defects on the same day and 

returned the Memo of Appeal to the Appellant on 02.12.2019.  The 

Appellant re-filed the Memo of Appeal on 10.12.2019.  It is stated in the 

Interlocutory Application (IA) that the appeal was sought to be refilled 

on 07.12.2019 along with its connected appeal filed by the brother of 

the Appellant.  The other appeal, sought to be refilled prior to the 

present appeal, was held up on the ground of non-supply of the original 

Power of Attorney.  It is also stated that the delay is wholly innocuous 

and bona fide.  The same is purely unintentional and for the reasons 

beyond the control of the Appellant. Hence, there is delay of 3 days in 

re-filing the Memo of Appeal, so, the same may be condoned. 

3. Perused the averments made in the IA as well as Office report. 

4. Considering the submissions made on behalf of the Appellant and 

for the reasons mentioned in the IA, which are sufficient, the delay in re-

filing the Memo of Appeal is hereby condoned. 

5. In view of the above, list the case before the Hon’ble Bench under 

the heading ‘for admission’ on 12.12.2019. 

  
(Peeush Pandey) 

Registrar 


